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title: Regarding impact of demonetization of 500 and 1000 currency notes.
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ATololiRT arearsy @ Seiferaieee oft, dfaw,

off aifecrenTsior Tasa1 (3rcrani) @ amerofter srearer Sft, sardt wifdrer a1E 328 2 5 J1car 3 forwr 56 & daa Baaorel @l & W & ar-ar ST @3 32 &) st oft 331 ©w
Fgafer Joft aifdw, iR w6 aga ast #e1 3, aga as1 € *3, qga as1 35A J)...(wwon)

HON. SPEAKER: &€/ *is the wrong word.
...(Interryptions) *
HON. SPEAKER: The word 3¢/ *
...(Interruptions)

off siRcreTsfor TrsaY: safifere wor Srorenr @ werren arad &) it Srore Bt gfdaset &, o el @t Aerdt ordl Brer 38 B, or ensar A WS gu T, adf we a7 ) ... (craurer)
& 3oreht anarst $31 gl A 3oven ared & afiv ot fdase] @t anuds s e arad &) A1 §31 At I wpken arsdl &) sa el Bt afdasenel @Y Jgar A5 A6 THTEN
arsd 8)... (e )

HON. SPEAKER: I am ready for a discussion.
...(Interruptions)

off aifterwler @S9 Afdvor AW 5313 sreen arsdl &) 3061 3 SToleT, 39T iGHt, T el a2, @il wdard sz a2 widae ads?, A Aae aeifa, Wl ol
agc1 ffdasdl 8 38 &) o1 o1l crorzcans oft ol et 28 & siiz fror elell ast smefl dgoret ast G, St aimst dav 4 &, 3ot eNall @t svern G foravrera i ager Afdwe a1 &
3)...(cawrer)

HON. SPEAKER: I have disallowed it.

...(Interruptions)

HON. SPEAKER: I have disallowed your notice. Why do you want to raise it again and again?
...(Interruptions)
HON. SPEAKER: I am ready for discussion.. Just now, you start the discussion.

oft aiferenTsior 531 Jormt aeer [odl 3 8 281 &, ast 81 281 8, wet 8 &1 &, Aol 8 281 3)...(®aurer) 83 o1 wap-uas orn Wl S 8l 361 8) YA S91 82061 3| Solen
wyonet & a2 & s &) sfifére oF araen & [ smu s 3 @) Baweret & e venss GIfS; s muds Aol A3 ar 3296 3l &9 Ul @s 38 & 5 ama Rt ofl Fer 3 &3
elifdme, Aftset 521 w2 Be & 3 33 Huz AfFs 8 & As asd 2)... (e

arotoller areaer 1 sryepton oft, Afére, Aiftvor 72 us ara st A ardl an 28 3 @5 s s B & e ¥t &, b2 oft Jo1 adl-adl ary & 2 &) wea 3 ama e et &

off SR yrTer sIRRIvT AGa (@) @ Areroflr amxisr off, amer oft 521 A w2 aaf & 2 3 sdhven Ruer & e aor 3 s Brer 56 A arflor G2 ;A W asA 9T et aifdy
11 fwrsTor Slo anfe)...(®enror) gt a1 fpister 3 ordl amer 23 &) ollcadt 21 adfldl &t aifa &t 26t 3) sl bt aardl afiz aafdt & ¥ 8| ardtal B ey ot ordl ane &) amor
dero1 W FA W e ard us 3@ 3) adidl bt i & w3 80 A senar ctsll b il & orf ... (cener) Si3 o & fp Arder ¥ 3@ @ s & A SR J).. . (Mior)
3nuenT fomer Slor aretr & ...(SEner) AT JAceolior Slot aielr 3. )

DR. P VENUGOPAL (TIRUVALLUR): Madam Speaker, no move of any Government, however purposeful it may be, should cause any inconvenience to
people. Only in wars and disasters human sufferings are unavoidable. Such mishaps are unexpected. But the determined action of the Union
Government taken in the name of war against black money has caused human suffering. After the announcement of demonetization, on behalf of our
party, I have given notice for Adjournment Motion. So, we want to discuss this issue in this august House. Under what rule it should be taken up is
left to the decision of the Chair.

HON. SPEAKER: I have disallowed all the notices.
...(Interruptions)

HToToller JE=ALT & 31 = oy 3 @2, 3 aaf & fom dare g
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam Speaker, black money holders are very happy. They are untouched. A ratio has been
fixed up saying, 'you deposit your black money, 50 per cent is yours and 50 per cent is with us. This is what is going on. We are actually interested to
see that black money holders are properly punished and firm action is taken against black money holders. But what is happening is, the common
people are suffering very much and so relief has to be given to them. I told the other day also that apart from Rule 56 and Rule 193, if you have any
rule under your power, you try to convince the Government to agree to that. We simply want a discussion with voting. Apart from Rule 56 and Rule
193, there is a third option and fourth option also. From anywhere we can start the discussion. Time is passing. Let us start from somewhere so that
this burning issue can be debated on top priority. ...(Interruptions)

Madam, in addition to that, there is another issue. Shri Rahul Gandhi's mobile was hacked. That is also to be taken up with priority. If the telephones
of leaders are hacked and they are used in such a wrong manner, the Government should rise to the occasion and should take care of the situation.

SHRI P KARUNAKARAN (KASARGOD): Madam Speaker, all the Opposition political parties have been demanding a discussion on this issue under
Rule 56. But at the same time, the Government is insisting on a discussion under Rule 193. The Chair has the power to take a decision and there is a
via media. The Chair can take it up under any other section because 16 days have passed now. So, we demand that there should be a discussion.
We are not in favour of black money. We should take strong action against people having black money. Therefore, we request you that discussion
should be started. ...(Interruptions)

HON. SPEAKER: The Government is ready. Everybody is ready. I am ready.
... Interruptions)
HToToflZT EALT & A FHEA WY ACWHI FH B, Wel ol vas yFana e e
€| (caaumar)
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(At this stage, ShriKodikunnil Suresh and some other hon. Members
came and stood on the floor near the Table.)

...(Interruptions)
airotoler arezaer 3 3 20l wer RigsT w2 Jrasedt &) A amefl uraz 3 wer en @& there will be no rule and you start the discussion. Why are you not starting it?

&€ (czmaemor)

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam Speaker, on the first day when all the party leaders met, they have said in one voice that

the intention of the Prime Minister to curb black money is welcome. Today also every person is welcoming it in the country; only the execution part
has created some hassles to the people. What I would like to submit is, if the Ruling Party and the Opposition Party are not coming to an agreement,
you should at least call some other party leaders like Shri Bhartruhari Mahtab and all, make them understand and bring out a rule which is not 56,
which is not 184 and which is not 193 and without any rule you can please start the discussion because many of the other parties want to give some
suggestions on how to execute it so that the people in the country should not suffer. We want that a proper transformation should take place. In our
Sate, we have already accepted this. Our Chief Minister has already started making Telangana State as a cashless State. So, in this way, every State
should come forward and try to do it...(Inferruptions)

HON. SPEAKER: Bhartruhari Mahtabji, do you want to say something?

...(Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Yes Madam...(Interruptions)

Madam Speaker, Parliament functions on conventions, rules and regulations; Parliament does not function on whims and caprices...(Interruptions)



Madam, Parliament functions on conventions, rules and regulations; and thatis how, our Parliamentary System has evolved
itself...( Interruptions)

Madam, you had said yesterday that "ow=r 3 geris awm sn o @ &' That gives a very wide scope to every Member present in this House to deliberate
on this issue...(Interruptions) The whole country is under convulsion. That is why the Members are agitated to ventilate their views, to ventilate the
anxiety of the people and also to put-forth their viewpoints on the problems, which the people are facing everyday...(Interruptions)

That is the reason, Madam, I would request the Government to take the initiative and talk to the respective political parties so that we can come to
a conclusion and start discussion on this very subject, which is agitating all of us...(Interruptions)

The Government has come out with a very good proposal with demonetization. Irrespective of any party affiliations, many leaders have supported it.
A Chief Minister's Committee has already been formed to go into the difficulties that the people are facing...(Interruptions) So, in this respect, I

would again make a request. Today is the 22"d day of declaration of demonetization and three weeks have already passed. That is the reason, I
would request you, Madam, to make your work more convenient. Let the Government come up with requests to the respective leaders so that we
can start this discussion as early as possible and we can come to a conclusion. Thank you...(Inferruptions)

HON. SPEAKER: Mr. Ananthkumarji, request them.

...(Interruptions)

TarIor 3z 3dve At aen sadkn wrf @t (off sroraarR): st sdlc, M wet wal en b "giow A geiis aw' sa aal w2 A ). (cuauor) F muds e A
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HON. SPEAKER: The Government is ready and let us start the discussion.

...(Interruptions)
HON. SPEAKER: Should we start discussion, just now?

...(Interruptions)
HON. SPEAKER: If all of you are ready, we can start it, just now.

...(Interruptions)

HON. SPEAKER: Khargeji.
SHRI MALLIKARIUN KHARGE: If there is a voting, we are ready for discussion...(Interruptions)
HON. SPEAKER: Why voting? What voting?

... Interruptions)
HON. SPEAKER: So, you do not want to discuss anything!

... Interruptions)

HON. SPEAKER: Just now, we can start discussion. Are you ready for starting it?

...(Interruptions)
HON. SPEAKER: Let us start discussion.

...(Interruptions)
HON. SPEAKER: Should we start discussion just now?

... Interruptions)

HON. SPEAKER: If all of you are ready, we can start the discussion just now.
...(Interruptions)
SHRI MALLIKARJUN KHARGE : Yes, but it should be with voting. ...(Interruptions)

HON. SPEAKER: Why do you want voting?



... Interruptions)
HON. SPEAKER: That means, you do not want to discuss anything.

...(Interruptions)
HON. SPEAKER: Are you ready to start the discussion just now? There is no rule.

...( Interruptions)
SHRI ANANTHKUMAR: Madam, we are ready for discussion. ...(Interryptions)

HON. SPEAKER: The Government is ready for discussion. All of them are ready.

...(Interruptions)
HON. SPEAKER: We can convert it into Rule 193.

...(Interruptions)
HON. SPEAKER: Do you want it?

...(Interruptions)
HON. SPEAKER: They are not ready.

...(Interruptions)

SHRI ANANTHKUMAR: Three-fourths of the House is ready for discussion....(Interruptions) Only Congress Party is not ready. ...( Interryptions) All
other parties are ready for discussion....(Interruptions) ama v wfefer difsme afie Bde wasd, ...(cauer) We want debate. ...(Interruptions) sit sa1 w aaf
aifde) ...(wmurer)

HON. SPEAKER: The Government is ready for discussion.

... Interruptions)



